;‘\?:’J Jhansi (UP.)

Central Administrative Tribunal

CORAM

Jabalpur Bénch

(A No.284/06

| Jabalpur, this the 8" day of I‘L’Iay 2006,

Hon’ble Dr.G.C .Srivastava, |Vice Chairman

Hon’ble Ms. Sadhna Srivast:

Leelabat

W/o late Dattatreya Genpat |

Ex Welder, PW1
North Engineering Departm
Clo Govind Rao

.. 285, Manjupath, Dmtpum -
Jabalpur. ,

va, Judicial Member -

ent” o

Applics_mt N

(By advocate Ku.Aparna Si]ngh)

‘Versus

1. Union of India through

Its Secretary .
Ministry of Railway
New Delhi.

2. Divisional Railway Manag,er (P), K
North Central Rallway -

(By advocate

Respondents. -

ORDER:

By Ms.Sadhna Soivastava, Judicial Member

! By thus OA, applicg
payhég ex-gratia payment
12% per annum.

t seeks a direction to the respondents to
w.e.l 1.1.86 with interest at the rate of

2. The brief facts, as stated by the applicant in the OA, are that the
husband of the apphczmt died on 29.5.1969 while he was working on.
the post of Welder. He \,omﬁpted:..rcquis;i;e number 'of service for
entitlement to get ex gratia payment. After death of the .husband; the




/

2

applicant - approached L'h[e - respondents and made  several
representations for paymen ot: ex-gratia payment. At one point of
time, the applicant was infofme'd' by respondents No.2 that the matter
regarding payment of ex- ratia had already been referred to higher
authorities. However, nﬁ order has yet been passed on the
representations.

3.  Cownsel for the app}icant Ku.Aparna Singh submits that the
applicant would be satisﬁec:} if a direction is given to the respondents
to decide the representation dated 24.1.2005 (A-1) m regard fo
payment of ex-gratia within a specified period.

4.  We have considered the submission of the learned counsel for

the applicant. f
5. In view of the submission made by the learned counsel for the

applicant, without expressing any opinion on the merit of the case,
this QA is disposed of idir,ecting the respondents to decide the
representation of the apphicant dated 24.1.05 (Annexure Al).
Respondents may also copsider the annexures filed along with the
instant OA and decide the 'same by passing a speaking and reasoned
order within a period of ¢ ree months from the date of receipt of this
order. “7 -

6.  Applicant is direcied to serve a copy of this OA along with a
certified copy of this order!' on the respondents within a week.

7. OAis disposed of af the admission stage as above.

odie ' | ; o Q@V—BC}-‘\—-——'
(Ms.$adhna Sﬁ%ﬂ \é@‘\gﬁ r (Dr'G.C:Srivastava)
Judicial Member ) Vice Chaxrman
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